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(c) if so, when thi propo al will become 
effective? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF COMMUNICATIONS! 
( HRI V. N. GADGIL): (a) There is a 
proposal to establish Public Data network 
in the country within the next four to five 
years. 

(b) DetaiL are to be worked out. 

(c) No firm targets have ),et been laid 
down, 

Silent Valley Project 

1495. SHR[ XAVIER ARAKAL: Will 
the ini ter of ENERGY be pleased to 
tate: 

(a) whether the Central Government have 
given clearance to the Silent Valley Project 
of Kerala; if so, what arc the afeguards to 
protect the environment; and 

(b) has it come to the O(,tic! of Govern-
ment that the hyde} ProJect.;; of Kerala are 
under-rated, darn~ are silted and poorly 
maintuined. if 0, what stet' · ai~ suggested? 

TH E M[NI TER OF STATE IN THE 
Ml 1 fRY OF ENERGY (SHR! CHAN-
DAR HEKHAR SlNGH): (a) Silent 
Valley Hydro Eleotric Project is stil under 
consid ration of the Government of 
India. 

(b) Pa~t p rformance of hyJc l S~t-lthlOS of 
Keral ' ha. been good with reference to .he 
de- ,!~n potentia l. There is no evidence of 
any ex 'es' ilting likely to a[leet the useful 
life of any hydol reservoir in Kerala. care 
i being taken by the Kerala S~ate Electri-
city Board for proper maintenance of all 
components of tb.e hydro stations. 

Hire Purchase Act, 1972 

1496. SHR[ RAVINDRA VERMA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) helher nhe HirCl-Purcha e Act, 
1972 ha come i to force; 

(b) if 0, ince when, and 

'(c) if not, the rea ons and jll tification 
for 'lbe same? 

THE INI TER OF LAW, JUSTICB 
A D COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHAL): (a) No. 

(b) Doe not a' n e. 

(c) A notification was i ued on 30.4-
1973 to bring the Act into force on 
!-6-1973. Later, another notification was 
J ued on 31-5-1973 superseding the noti-
ficatio.n of 30th April, 1973 and proposing 
to bnng the Act into force on 1-9-1973 
Since everal reprl.: entations were received 
from the publ ic again t th bringing of 
the Act in ~o force , it was decided not to 
enforce the Act and accordingly a noti. 
fication rescinding the notification dated 
31-5-'1973 wa i ued on 23-8·1973. In 
it report on Per onal Property Security 
Law (1977), the Banking Law Committee 
has proposed certain far-reaching amend-
ments to the Act. It is propo ed to bring 
the Ao~ into force only after the recom-
mendation made by the Committee are 
examined and deci ions taken to amend 
the Act uitably. 

Setting up T Centre at Jaipur in Ol'i 

1497. SHRI A. C. DAS: Will the Minis-
ter of INFORMATION AND BROAD-
CA TING be pleased to state: 

(a) whether Government haVe a pro-
po al to set up a TV Centre at Jajpur in 
Ori sa; 

(b) if 0 , when the above proposal ill 
going to be implemented; and 

(c) the progre s made 0 far in this 
regard? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF INFORMAT(ON AND 
I;ROADCASTING AND iN THE DB-
PARTMENT OF PARLIA fENTARY 
AFFAIRS (SHRI MALLIKARJUN): (a) 
to ( c ) There is no proposal to set up a 
T. V. Centre at Jajpur in Orissa during 
the Sixth Plan. 




